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will get power; my friend is trying to
confine himself to the 941 MW which |
have referred to. But this is only with
reference to Badarpur and Indraprastha
power stations.

DR. LOKESH CHANDRA: T have
also mentioned the 215 MW from cther
places.

SHRI P. SHIV SHANKAR: This iy not
~only in regard to Badarpur and Tndra-
prastha power stations, Other places fike
Baira-Siul, Singrauli ang Salal have also
been mentioned to show how it is more
than 1.000 MW, This is the first part
of it. The second part of it, I have said,
ig that the demand projection in 1987-88
is likely to be 1.011 MW and ‘with rtefe-
tence to this, T have given details, as to
how we are going to expand or energy
capacity during this period and what are
the other projecty which are being under-
taken,

Now, with reference to the Asian
Games, 1 must submit that the additional
Joad demand during the Asian Games is
expected to be 50 MW, For this purpose,
various contingency plans are being drawn
up. It i3 being examined whether cach
venue can take power from two or three
sources. There will also be additional
diesel generating sets. We are confident
that there is not likely to be any difficulty
when thy Asian Games take place. My
hon. frieng has gaid about load sh:dding.
As has been explained by my colleague
already, thig j; due to some difficulties
ip the distribution system. These are te-
ing got over. This is the position,

Mo ®o FAA o ITEAICR
AR, W At AZRA I qZ -
ard 2 5 o=t F o/ v A
BIE FAN wvg § IA ¥ AW A
faswdt ¥ 2 w@r & 7 wae fEEr
&t 2 ga gfae & @ W 7
3% & 500 gfiz 7 @t g 1 39
F1 qa@wr F1 fFwaar & 7 o3z 9
¥ fawdt s¥ATT AT F, ART ¥
FET AT FIT AT g AT M eq7ed
¥ g7 ¥ fasframg X F 70 AT

[ RAJYA SABHA ]

WE W wr grar 7SS
Y OFT IY F ARG g7 § AT
T @@l &0 wEe fome s
gooa § wlr St ¥ ay 9war
TRAT § 5 afx ST &7 39 @i AT
FRETO g AT I IAN seEl B
fadt fewis & fast &1 J@ &
T FE F e w18 wwEws &
urR FE TF wEw 34 9 ¥ S
# feurz qfr &1 4% ?

SHR1 P, SHIV SHANKAR : 1 do pot
deny that thete is ome basis i what my
hon, friend has said. Necessary steps are
being taken in this regard.

Abolition of Contract Lahour System in
Coal Belt

*104, SHRI KALYAN ROY:}
SHR} LADLI MOHAN NIGAM:

Will the Minister of ENERGY be

pleased to state :

(a) whether  Government's  attention
has been drawn to the statement of a
Minister of Bihar Government appearing
in the ‘Statesman’ (Calcutta), dated the
17th August, 1982, to the effect thag re-
turn of peaceful conditions in the Bihar
coal belt hinges on annulment of the pri-
vate contract labour system;

(b) if so, how many tpes of contract
systems are prevailing in the BCCL and
CCL coal mines in Bihar including those
which are in the prohibited category;

{c) what are the names of major con-
tractors (and types of contracts in these
two companies whp got rupees five lakhs
aml above per vear;

(d) what is the amount of money paid
to contractors in between 1978—82 year
wise by these two companies; and

$The gquestion was actnally asked on
the floor of the House by Shri Kalyan
Roy.

1o Questions ’ 24



N

2 5 Oral Answers

(e» what steps have been taken by Go-
vernmen; to abolish private contracts in
sand stoweing, stone cutting, loading and
unloading and sransporation of coal by
trucks ia between 1978-1982  year-wise
progress :nd results thereof?

THE r1INISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) Yes, Sir.
(b) Foilowing contracts are prevailing
in BCCL and CCL :—
1) Sand and coal transport.
(2) Civil construction repair jobs.
(3) Isolation arnd ventilation
pings i2 underground mines.

stop-
(4) Works for projects construction
and shaft sinking.

(5 Equipment hire contracts.

(6) Fire blanketing
works.

and protective

(7) Slurry removal,
(8) Other miscellanecous petty jobs,

So far as prohibited categories are con-
cerned, contraciors are, at times, given
only for driving of stone drifts and mis-
cellaneous stone cutting jobs in under-
eround mines and occasional cleaning
works. Also, for loading and unloading
of codl in trucks’ consumers engage their
own labour, In prohibited categories,
contracts are given only when works are
given only when works are of a short
duration and small value. But these are
also being minimised.

(c) Statements giving names of con-
tractors who have got more than Rs. 10.00
lakhs per year are placed on the table
of the House. (See below) TInforma-
tion in regard to contractors who have
got between Rs. 5.00 lakhs ang Rs, 1000
lakhs is not readily available.

(d) A stalement is laid on the table

of the House. (See below).

(e) Contracts are not being given for
sand stowing. Contracts are generally
not given for stone cutting, except when
these are of small value and short dura-
tion. For loading and unloading of coal,
coal companies generally do not give con-
tracts but, at times, consumers employ
their own labour for this purpose, for
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transportation of coal by trucks, BCCL
has purchased 473 trucks and CCL 287
trucks and these are being used depart--
mentally as well as through the transport
companies of ex-Servicemen.

Statement
Names of major coutractors who got -
Rs. 10 lakhs and above (From 1978 to-
May, 1982)
BCccL

(i) Transportation of Coal

M/s. Shree Mechanical Loaders

M/s. Shree Arjun Tmansport Company
M/s. Arvind Transport Co.

M/s. Roy Transport Co,

M/s. B. S. Nanda

M/s. New Horizon Trns. Agency.

M/s. Gulab Chand Khemka Badshah
Khan
M/s. Sheo Narain Prasad €.

Transport House
M/s. Ex-Fauji Transp. (P) Ltd.
M/s. Munna Khan ’
M/s. Heeralal Kapali
M/s. Ram Pada Ravani
M/s. Fauji Koyla Carriers (P) Ltd.
M/s. Bajranglal Khandelwal,
M/s. Shri Ganesh Transport
M/s. Renu Carriers.

M/s. J.D.S. Transport.
(ii) Transportation of sand

M/s. Khandelwal Transport.
M/s. Mahato Transport.

M/s. Ashoka TranSport.

M/s. Kalyani Transport.
M/s. Jagpal Transport Co.
M/s. H. S. Transport Co.
M/s. G. B. Singh & Co.
M/s. Bajrang Transport.
M/s. Economic Tramsport Co.
M/s. S. Gopulha & Co.
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M /s. Singh & Sharma Transport Co., * M/s. Ancillary Enterprises,

M/s. Golden Transport Co. M/s. Raitani Construction Co,
M/s. B. K. Tulsyan.

M/s. D. P. Sharma. . M/s. Mohan Singh & Co.

M/s. Khuntela Transport. M/s. Lal Singh & Co.
M/s. Diamond Enterprises M/s. R. G. Tulsian,
M/s. Singh Bros. & Co. M/s. B. D. Singh.
M/s. Modern Transport Co. (iv) Other Misc. Works.
M/s. New Satram Transport Co.
M/s. Nanaksar Transport

M/s. United Transport Co.

M/s. Allied Construction Compamy.
M/s. Continental Transport & Construc-

M/s. Mohanlal & Co. . tion Corpn.

M/s. Transport India. M/s. ATS Corporation.

M/s. Reliable Enterprises . M/s. Genelac L.

M/s. Coal Agencies, M/s. Gimni Transporters

M/s. Ramprabesh Singh. . M/s. Kiran Transport.

M/s. R. D. Transport. , M/s. Meheswari Road Transport,
M/s. Ratan Singh Siddhu M/s. Hind Traders.

M/s. Swastic Enterprises. : M/s. Ravi Udyog.

M/s. Sangha Transport Co. M/s. Mercantile Construction Co,

M/s. Inter State Comm. Co.
M/s. Sourv Transport Co.

M/s. Aman Minerals Corporation.
M/s. Nefeco. M/s. Sidharatha Builders & Transport
Company.

M/s. Bihar Transport Agency,
M/s. Khalsa Transport & Co.
. M/s. Ranital Transport.

M/s. Ramesh Enterprises, - M/s. Eastern Trading Co.

CCL

(i) Transportation of Coal

M/s. Diamond Enterprises. !

- (iii) Civil Works/Turnkex Job

M/s. Laxmi Construction Co. M/s. Shay Transport Co.

M/s. H, C. Tanejia & Co. | M/s. O. M. Transport Co,
M/s. R. N. Sarkar. , M/s. Bhanrilal Agarwal. -~ . -
M/s. Sayaji Iron. ! M/s. Prem Kumar Bansal,

M/s. Mining Allied Machinery. I M/s. Patwari Transport.

M/s. Corporation Ltd. <o M/s. Ramlal Agarwala,

M/s. Menally Bhamat Engg, Co. Ltd. M/s. Bansal Transport. ’
M/s. H. P. Biswas & Co. M/s. Utkal Mining Industries,
M/s. Kamal Prakash Construction, M/s. B. P. Agarwala,

M/s. L. K. Ahuja & Co, M/s. Tnter State Coal Carrier,
M/s. New Built Construction, ) M/s. Aman Mineral Corporation.
"M/s. 8. N. Ladhani. M/s. EBD.C.

M/s. Uttam Singh Duggal & Co. P. Ltd, M/s. Govind Lal Agarwala, :

M/s. Shiva Construction Co. M/s. Coal Carrier. S
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M/s. Sanjay Transport.

M/s. Mahabir Prasad Agarwala.
M/s. Kandai Trmansport.

M/s.. Banjari Roadways.

M/s. Sengupta & Co.

M/s. Padam Kumar Jain.

M/s. Gama-n Dunkerley.

M/s. H. P. Sengupta.

M/s. S. M. Agarwala.

M/s. Mangipo Ram.

M/s. Jai Makali Minerals.
M/s. Giridhari Prasad.

M/s. Magadh Transport.

M/s. Ashok Transport Agency.
M/'s. Interstate Coal Carrier Express.

—~M/s. Red Ball Carrier Express.

4

5

‘M /s. Shakti Tramsport. v
- M/s. S. K. Modi, ' £

M/s. Patwari Transport Co,
M/s. I. Das Gupta,

M/s. M. T. Transport.

M/s. Lt. Col. Mahar Singh.
M/s. Jat Bharat,

M/s. Kinara Transport.

M/s. Khalari Enterprises.

M/s. N, S. Singh,

M/s A, B. Singh.

M/s. Jay Transport,

M/s. New Coalfields Limited.
M/s. R. K. Pandey & Co.
M/s. Binod Kumar Singh & Co.
M/s. Sharma & Co.

M/s. lay Ambay & Co,

M/s. Ajay Transport and Company.
M/s. C. K. Jain Giridih.

M/s. Bermo Industries Corpn.
M/s. L. P. Singh & Co. Bermo.
M/s. A. S. Singh.

M/s. Janta Coal Agency.

M /s. Jagdish Transport & Co.

M|s. Kondoi Transport,
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M/s. Bhaiyalal Sevkha and Co.
M/s. Tejbali Singh Transport Co.

(i) Transportation of Sand.

M/s. Jai Ma Kali.
M/s. Jai Ma Kali Minerals Co.
M/s. Jai Jagdamba Transport.

(iii) Civil \WorkslTurnkey job.
M/s. Mining & Allied Machinery Cor-
poration.
M/s. Heavy Engineering Corpan.

M/s. McNally Bharat Eingineering.

National Projects Construction Corpo-
ration. {

M/s. Rehabilitation Industries
Corporation.

M/s. Braithwaites.
(iv) Other Misc. Works.

M/s. UP.RN.N. Ltd.

M/s. Gauri Shankar Singh & Ram
Shankar Singh & Co.

M/s. Salujn Construction Co.
M/s. Singh & Gupta Enterprises.
M/s. M. K. Chatterjee.

M/s. Sidharth  Builders & Transport
Co.

M/s. Singh Builders Symdicate,

M/s. Binod Kumar & Bros,

M/s. Ahuja Builders.

M/s. Behl Construction,

M/s. Indra Construction Corporation.
M/s. S. K. Samanta & Co.

M/s. R. S. Agarwal,

M/s. ACME Construction,

M/s. Bhardwaj Construction Company.
M/s. Navtej Builders.

M/s. Tejbali Singh.

M/s. Azad Builders,

M/s. R, C. Pant.

M/s. K. Nandi

M/s. Madanlal Agarwala, *
M/s. Bhikhari Sashu & Partners.
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M/s. Shri A. P. Singh.

© M/s. Parikh & Co.
M/s. G, S. Ralen,
M/s. R. K. Pandey & Co.
M/s. Sharma & Co.
M/s. Demodar Singh & Co.
M/s. P. R. Sharma.
M/s. Gandhok Construction.
M/s. Shri Ram Awadh Yadav.
M/s. Singh Construction Co.

Statement

Amount paid to contractors by BCCL and CCL
during 1977-78 to 1981-82

(Rs. in crorcs)

Year BCGCGL CCL
1977-78 . . 26.11 9.71
1978-79 . . 26.96 8.60
1979-80 . . 27.02 12.18
1980-81 . . . 25.26 16. 12
198182 . . . 34.14 21.91

SHRI KALYAN ROY: Sir, this ques-
tion 1 have literally listed from what the
present Bihar Minister of Transport, Mr.
Dayal Singh, stated that the law and
order in coal belt in Bihar will improve
to the extent of 90 per cent of contract
system if it is abolished. Sir the same
statement was made by Mr. Karpoori
Thakur, who was the Chief Minister of
Bihar, on 9th March, 1979, when he stat-
ed that every year BCCL pays Rs. 8
crores to private contractors and when
he met the Prime Minister he emphasiz-
ed the need to abolish the coantract sys
tem in the interest of peace.

In this House just now the statement
that has been made shows that while in
1977-78 the total amount of money which
was paid to the 150 contractors was
Rs. 26 crores and such was the speedy
progress of abolition of the contract sys-
tem that in 1981-82 it went up to Rs.
34.14 crires. According to the statement
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made today in Central Coal field where
100 contractors got Rs. 9.71 crores in
1977-78, it went up to Rs, 21.91 crores
in 1981-82. In BCCL and CCL alone,
according to the statement in the House
today, over Rs. 250 crores have been
paid to 130 contractors and the CIL pro-
fit this year according to them, is Rs. 34
crores. Of the total profit of Rs. 139
crores of the five companies, cne com-
pany alone paying an amount of Rs., 34
crores in 1981-82 is Bharat Coking Coal
Limited. But the mafia gang is very ope-
rative and in this House not one Minis-
ter, but Minister after Minister have as-
sured us that they are going to abolish
the contract labour by pRases. So, my
first question is, when will the last con-
tractor be removed, particularly from
BCCL and CCL? Secondly, arising ouat ol
it, I he aware that one of the contrac-
tors’ gang murdered the auditor Mr.
Das when he went to verify the records
of Bharat Coking Coal? People have
been arrested. Senior officers have taken
anticipatory bail and not only have they not
been touched but they have been allowed to
not been operale in the same way. So,
the entire amount of Rs, 250 crores is
shared by the present Chairman of Coat
India, Mr. Wadhera, by his nephew, ano-
ther Mr. Wadhera of Central Coal Field,
who runs Black Diamond Carriers, who
gets Re. 15 crores per year, and the Gene-
ral Managers of various coal fields, in-
Managers of various coal fields, includ-
cluding some of the top officials of the
Ministry. What is the explanation to this
by the hon. Minister, the new Minister in
charge of the Ministry of Energy?

SHRI P. SHIV SHANKAR: I admire
capacity of my hon. friend to remember
the statistics where I have been at a
slight loss. T do agree with some of the
figures that my friend has quoted, parti--
cularly with reference to BOCL that in
1980-81 while the amount that was paid
to the contractors was Rs. 25.26 crores,
it has risen to Rs. 34.14 crores. The
only answer that T can give is that this
rise in the expenditure to the contractors
is because of the rise in the intensity of
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the actuvity in the BCCL with reference
1o production and distribution of coal.
Likewise in CCL also, from Rs. 16.12
crores, it has risen to Rs. 21.91 crores.
The same answer as | have given with
reference to BCCL is the answer that
could be given.

On our part, we are trying our best 10
see that the contract system is 9bolishcd.
There are prohibited categories where
ceaseless efforts are made to see that the
contract system is fotally eliminated. Buw
there had been central practical  difficul-
fies even in these prohibited categories,
as a tesult of which the Sporadic con-
tracts for short tenure, had to be given.
While it is very difficult for me to
answer the specific question of my hon.
friend as to when the last contractor wilt
be removed. T can only assure the Hous
that much desires to be done in this field.
My predecessor, on the papers that 1
have been able to go through....

SHRI KALYAN ROY: Who was get-
ting a share from the contractors money.

SHRI P. SHIV SHANKAR: You are a
little uncharitable, Mr. Kalyan Roy. But
I know he is making it more in a lighter
mood because of his *“close friendship”
with my predecessor. I am sure, he real-
ly does not mean it. But, Sir, the point
is that my predecessor did take certain
steps. But T do not say that they arc the
be-all and end-all. Further steps have got
to be taken. T assure the House that steps
would be tuken. though it will not be
possible for me to specifically say at this
stage. But Government would not fail in
its duty to eliminate the conlractors from
all the spheres. In fact, T am ssized of
the matter. As I said, much desir>s to be
done in this respect and it will be done.

My hon. friend has referred to tiiures
in the Coal India Ltd. and other~ The
questicnn is confined to BCCL and CCL.
Therefore, 1 studied more on that assect.
He has referred to the murder of Mr
Das. In fact, that issue has been taken

~up; we bave already requested for on
early investigation into the matter. Since

1307 R S—2.
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my hon. iriend has rased this issue bere,
I will certainly pursue this issuc and se¢
that the investigation i< completed at the
earliest in fact within three or four days.
I will certainly remind the concerned
quarters about speedy investigation into
this issue.

SHRI KALYAN ROY  Sir, my first
question has not been properly replied.
How doss he reconcile the continuous rise
in the payment to the contractors by the
BCCL and CCL when according to the
statement of Mr, Gargi Shankar Mishia
in this House on 3rd May, 1982, the
BCCL’s production in 1977-78 was 17.48
million and it went down in 1981-82 to
15.72 million? That is undergrotind pro-
duciion. Similarly, in the case of Central
Coalfields, the production of 6.95 million
bas remained almost stagnamt. The under-
ground production was 7.28 million
When the underground production, ac-
cording to the statement of the Minister.
is consistently going down, how does he
reconcile it to the phemomenal rise in
the payments to the contractors?
Secondly—it is coming out of that—he
has mentioned about the prohibited cate-
gory. Sir, this Government by a notifica-
tion totally banned the permanent nature
of work where contract system .is In
vogue, That is the only gaving. That is
raising and raising the glling of coal,
coal-loading and wunloading, over-burden
removal, soit coke manufacture, driving
of stone drift and other miscellaneous
things underground . In spite of that, as
per his statement joday, Coal India i
persistently ang continuously giving con-
tract in this very prohibited calecory.
And, according to a statement that Shri-
mati Ram Dulari Sinha made on 26th
February, 1981, it was given that 78
prosecutions were filed up to August,
1981 for violation of section 10 «f the
contract for giving contract in prohivited
category and in 21 cases the managers
were convicted. Sir, the Labour Ministry
goes on with prosecution and conviction;
but the Coal India cares two hoots for
th> Labour Ministry, gives it contract in
th: prohibited category. Sir, is it one
Government or two Governments?  What
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wa, lhe temptation’ of the contractor in
tbe prohibited category? Mr. Shiv
Shankar, you are not telling the tiuth,
These seven categories which have been
prohibited are of permanent nature of
jobs for loading and unloading,
burden, soft coking. So there is some-
thing more than that, 1t is because of
collusion at the top with the contractors
that you are giving contract under this
calegory. And is it pot a fact that in
Krishna Coa! or in Copa Coal, in the
entire coal belt, it is the contrictors’
workers who ‘get killeq in the mine acci-
dent and they are not getting a ingle
paisa of compensation on the ground that
they do not belong to Coal India.
Slaughter is going on, plunder is giing
on, violation of the Government notifica-
But nobody bothers
(Interruptions).

tion is going on.
about Coal Tndia.

Last point and [ would sit  down,
Would you please the House candid-
ly about one thing? One Nirmal Singh,

General Manager of Singareni Collieries,
while he was going to be in the thermal
power station, a henchman of Wadhera,
is giving the largest contract for trans-
portation. And for .very confract Mr.
Wadhera and Mr. Nirmal Singh are get-
ting one rupee each Would you inquire
into <hay fact?

SHRI P. SHIV SHANKAR- Sir. on the
first part of the question, my friend has
veferred to certain figures, T have said
that the rise in expenditure is because of
the intenstiy of the activitly.

7 RI KALYAN ROY: Is that why
the production is going down?

7YY P. SHIV SHANKAR: It is because
of he intensive activity., (Inferruptions)
Miuy ' %2 permitted (o continue? Sir,
there has “s»n more expenditure on the
civii works like cor-truction of houses
for the workers and ¢o on. Because of
this, there has been a rise in the expendi-
ture I do agree with some of the figures
that have been given by my friend. T
am only trying to meet that point ag to
why there had been an increase in ex-
penditure. It is this part that I am try-
ing 'o meel by saylng that in various

over-_
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items of expenditure, civil works and
washeries, etc., in all these items, be-
cause of the int.nsity of the activity, the'e
had been more expenditure, Now my
friend has asked about the prosecutions
with reference to the prohibited categories
where the notification was isued, Tt 18
true that with reference to the prohibited
categories, as I said in the earlier answer,
there had been some practical difficulties.
Now because of those practical difficultics,
this issue was taken up with the Labouor
Ministry, About the notification and Tt»
modifications, some gpecial committee has
been constituted, The matter is belng
gone into, It is not as though it iy a case
of two povernments. But certainly (he
Labour Ministry has got to prosecule it
there is a violation and we have fo take...

SHRI KALYAN ROY: The Lubour’
Ministry has (o file a prosecution and vow
have to pursue it.

SHRI P. SHIV SHANKAR : Mr_Rov.
there hag been some practical difficulties.
I am not going into that
question because the rtime T8
up. T would have given the de-
tails of what practical difficulties

T do take note of the anxiety
that has been expressed by my hon
friend. T am also anxious about It
Certain steps, as T said, are being taken,
and we wil{ continue 1o take them.

MR. DFPUTY CHAIRMAN: Ques-
Now ; papzrs to be

12 NooN
were there.

tion Hour is over.
laid.

SHR!I PIL.OO MODY: You are the
Acting Chairman.  You can act like the
Chairman and leave at twelve, Sir,

You
say

MR. DEPUTY CHAIRMAN:
claim to be wiser. You should
something which is more reasonable,

WRITTEN ANSWERS TO QUESHONS

Proposal to st up a thermal power station
in IB salley of Orissa

“101. SHRI JAGADISH JANI : will
the Minister of ENERGY be pleased to
state:

(a) whether Government have any pro-
posal under their consideration for setting



